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Per: Justice (Dr.) Satish Chandra: 

 

 The present appeal is filed against the order-in-appeal No. 205/RPR-

I/2011 dt. 12.12.2011 passed by the Commissioner (Appeals-I), Central Excise 

& Customs & Service Tax, Raipur where the penalty of Rs. 50,000/- is 

sustained on the appellant. 

2. After hearing Sh. Manish Saharan, ld. Advocate for the appellant and 

Sh. M. R. Sharma, ld. AR for the Revenue, it appears that in the instant case, 

the penalty is of Rs. 50,000/-. At the relevant time, as per Section 35B 

(proviso) of the Central Excise Act, 1944, the Tribunal can refuse to entertain 

the appeal where the demand / penalty is not exceeding of Rs. 50,000 

(prescribed limit).   

3. In the instant case, the penalty is not exceeding Rs. 50,000/-.  Hence, 

the Tribunal  refused to entertain the appeal. 

4. In the result, the appeal is dismissed  in liminie. 

 (Dictated and pronounced in the open Court). 

 

(V. Padmanabhan)     (Justice (Dr.) Satish Chandra) 

Member (Technical)     President 

 

Pant 

 
 


